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17.05 hrs.

(ii) W orker s ’ s tri ke  in  A s s a m  Tea  
C arde ns  fo r  n o n - pro vis io n  o f  Labou r  
q u a r t e r s .

SHRI FURNA SINHA (Tezpur):
Madam Chairman, during the last 
floods in Assam, a lot of habitable 
houses were damaged. In Assam, it 
is again a necessity, a legal obligation, 
for the tea plantation Managers to 
construct habitable houses for tea 
plantation workers. They promised to 
-do so more than 15 years ago but 
they could not complete the construc-

tion of the houses because either the 
money was short or the building 
materials were not available, such as, 
bricks and cement. It is a violation 
of the provisions of the Plantation 
Labour Act. It is still continuing.

The production of bricks was in-
sufficient due to non-availability of 
coal. Now, coal has been found but 
cement stands in the way of removing 
the backlog in the construction of 
habitable houses for the tea gardeu 
labour population. It is understood 
that the cement which was alloted to 
the tea industry from the factories, 
such as, the Associated Cement Comp-
any’s factory at Jamul and the 
Century Cement Factory at Tidla has 
not been released by the Regional 
Cement Controllers office at Calcutta 
as a result of which the important 
construction work during the winter 
season and the repairs to the houses 
which were damaged by the floods 
has been held up. So, a number of 
tea plantations have lost considerable 
man-days due to worker’s strike for 
non-provision of labour quarters and 
others are facing serious situation due 
to labour unrest. The Commerce 
Ministry should be asked to see that 
cement alloted for the reconstruction 
*of flood-damaged houses and also for 
the construction of quarters for the 
tea plantation workers is released by

the Regional Cement Controller’s 
office in Calcutta from the factories 
that I have mentioned, so that cement 
is easily made available to the back-
ward State of Assam for the comple-
tion of works which are left out for 
want of cement before the winter 
runs out.

17.08 hrs.

(iii) Gri evances  of  Go a  Fis h e r me n

SHRI EDUARDO FALEIRO (M or- 
m ugao): Madam Chairman, under
rule 377, I wish to draw the attention 
o f the Government to a very serious 
situation which has arisen in the 
.union territory of Goa as a result of 
violent clashes between two sections 
of the fishermen community which 
count about 80,000 people there. The 
responsibility for the clashes is to be 
sequarely laid on the shoulders both 
of the local Government and the Cen-
tral Government.

There is a law under which the traw- 
ler-owners cannot trespass in to the 
waters which are allotted to the 
country craft upto 5 fathems. In 
spite of this law, the country craft 
are not allowed to fish within the 
area. The trawler-owners are coming 
there and, as a result of that, the 
clashes are taking place.

I had drawn the attention of the 
Government to this matter during the 
last session and at that time. I was 
assured that steps will be taken and 
that a committee will be appointed by 
the Government consisting of re-
presentatives of both sections of the 
fishing community and the Govern-
ment to look into this matter and 
settle their grievances. But uptill 
now nothing has been done. For the 
last many days, these, traditional 
fishermen are on a chain of hunger- 
strike. Because they are poor, be-
cause they are backward and because 
they have no political pull, the people 
arp not being listened to and the 
situation has not changed. Neither 
the local Government nor the Central 
Government have taken any steps to



423 Matters under DECEMBER 20, 1977 Rule 377

[Shri Eduardo Faleiro] 
redress their very just and genuine 
grievances. On the 16th, a big clash 
had already taken place. A  proces-
sion of traditional fishermen was dis-
turbed and about 50 persons were 
seriously injured. The news has ap-
peared in all national dailies. It has 
been appearing in all the newspapers 
for the last three days and yet no 
steps are being taken. An assurance 
was given to me and to this House 
during the last session that steps will 
be taken and that a commtitee would 
be appointed.

The only demand of the people of 
that territory—at least 10 per cent of 
the people of the union territory 
constitute the fishermen community— 
is that, at least now before the situa-
tions turns worse and reaches the 
point of no-return, the Central 
Government must intervene in that 
Territory and must take immediate 
steps. I have been noting with great 
regret that the Union Territories are 
being neglected. That may be be-
cause their representatives here, 
neither in terms of number nor in 
terms of power are able to pressurize 
and put their points forcefully. That 
may be the reason. The Union Ter-
ritories must be taken more seriously. 
This matter specifically has to be 
taken more seriously. I would re-
quest the Government, I would re-
quest through you, sir, the Minister 
o f Home Affairs and the Minister o f 
Agriculture, to look into this matter 
immediately and take immediate and 
forthright1 stfeps to redress the ge-
nuine and just grievances of this poor 
amd backward community of 
traditional fishermen.

17.11 hrs.

(iv) Short  s u ppl y  of  Sa l t  i n  Biha r
AND RISE IN PRICE THEREOF.
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%fâ T f»T# % ẐTKr
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